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CENTRAL ADMINISTRATIVE TRIBUNAL
JABALPUR BENCH, JABALFUR

Caravs Building, 15, Civil Lines, Post bag No. 6, JABALPUR- 482 001

i
Dated

Registration No. .C; ̂  f.. .1 r/.

Applicant (s)

VERSUS

.... Respondent (s)

Tnbuna'

%

A copv of the ORDER dated . .S. passed by the Hon'ble
lai in the above mentioned case is forvvarded Wrewiih for necgiSiatv ar^ion.

To,

ffi C\\C\

SP

sa^ate on n.a..

Of Shri Manish CSiawra,
Respondents by S»P. Singb •
The xeamed oomsel for the respondents

states ttet the orders passed by the Irxbdaal
on 12th Aogust. 200 3 In OA Bo. 68V1998 have

A 4 .5 uT-i^-h The learned oouns^been fully complied wi^h. ine 1
for the applicant also agrees to the auhmrssrc.
made by the learned counsel for the r^pond«tts

In view of this the contai^jt petiticn IS
dismissed. Notices issued are discharged.
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(Madan Mohan)
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